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0 R D £ R (ORAL) 

Justice V.S.Aggarwal: 

Applicant No.1 is a recognized Association titled 

Programme Staff Association of All India Radio & 

Dcordarshan. 	Applicant No.2 has been working in 

different capacities and she joined as Production 

Assistant. Applicant No.2 applied for allotment of 

general pool accommodation to Director of Estates in the 

prescribed form but her application for allotment has 



been rejected vide letter of 5.5.2003. it has been held 

that she is ineligible for Central Government general 

pool accommodat on. 

2. 	 By virtue of the present 

dire

application, she seeks 

,44 c.4- ..i on.... . - 

she continues to be a Central Government employee 

and her services have not been transferred to 

Prasar Bharati, and 

she is entitled to the general POOl 

accommodation. 

'5 	 r4. 	 has 4... 	- e 	... 	uen 	n; 

A preliminary objection has been taken that this 

Tribunal 	 anthe 	tionct,on to ertert -  	 t  

even on the premise that if the applicants are the 

Central Government employees. 

Our attention has been drawn towards the decision 

of the Division Bench of the Delhi High Court in the case 

of Smt. Babli & another v. Government of NCT of Delhi & 

others, 	('Sfu\'S\ 	Delhi1 	• 	 IA A (rrs\ 	rL_._.... La . 	m 	_ 	• 

Delhi High Court was concerned with a question as to 

f' 	 1 	 L,, 	1 	I wuier or n 	 ;ira 	 a 	1 uua 	has 

jurisdiction to entertain the petitions with respect to 

allotment of the Government accommodation, It was held 

that it is not a condition of service. 	The findings 

returned were:- 

1., 1.. 1.-4 that 'AT L-. 

	

. 	, 	ing , Ho 

no jurisdiction to entertain OAs claiming 
allotment 	 .-... or r.. uram UI Government 



3) 

accommodation unless such claim was shown 
to be a conditon of service. Nor could 

ctiassume jursdiction where 	on wasit 	 i  
taken against an employee for his alleged 
unauthorised occupation of the premises 
under the Eviction Act. These petitions 
are accordingly dismissed and Tribunal 
order affirmed." 

In the hierarchy, once the orders of the Tribunal 

are subject to judicial review by the Delhi High Court, 

we have no option but to accept the reasoning of the 

Delhi High Court. Necessarily, following the ratio 

decidandi by the decision in the case of Srnt. Babli & 

another (supra). 	We hold that this Tribunal has no 

jurisdiction to entertain the petition. Resultantly, we 

do not express ourselves on the frst question whch we 

have referred to above. 

petii 	 d isthe 	on must fail anFor these reasons,   

accordingly dismissed. 	However, the applicants are at 

liberty to take recourse under the law. 
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Member (A) 
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